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information prior to the charges levelled 
against him—which is an indirect evidence 
that he was charge-sheeted only after he 
brought to light this scandal which is of the 
first order—or whelher the date the charges 
were levelled against him was a date after he 
gave the information. 

SHRI KONDAJJI BASAPPA: This is 
outside the purview of this question. It 
requires  a  separate  notice. 

DR. K. MATHEW KUR1AN: Sir, I asked 
a specific question. First of all I gave the 
general background that the American factor 
is there and specifically in that background I 
asked for the dale on which Mr. N. K. 
Deshmukh was charge-sheeted for the so-
called cooked-up charges. 

MR. CHAIRMAN: He wants notice. That 
is enough. 

DR. K. MATHEW KURIAN: He said it is 
outside the scope of the question. 

MR. CHAIRMAN: Mr. Swamy, last 
question. 

(Interruptions) 

SHRI SUBRAMANIAN SWAMY: Has 
the hon. Minister received, from Assam and 
other places, complaints that family planning 
is being imposed upon Ihe people with 
promises of getting them out of land 
disputes, court cases and so on and that after 
they go through vasectomy they find that 
they have neither settled the problem of their 
land disputes or court cases but they have 
other things missing in them? 

SHRI KONDAJJI BASAPPA: It looks 
like an imaginary assumption on the part of 
the hon. Member. 

{Interruptions) 

SHRI SUBRAMANIAN SWAMY: It 
happened in Bareilly, in Shillong. 

SHRI KONDAJJI BASAPPA: There is no 
compulsion here it is voluntary. 

Legislation    regarding    ceiling    on    
urban property 

'613.  SHRl K. N. DHULAP:t 
SHRI A.  G. KULKARNI: 
SHRI  KRISHAN  KANT: 
SHRl GURMUKH SINGH MU-

SAFIR: 
SHRl  KALI  MUKHERJEE: 

Will the Minister of WORKS AND 
HOUSING be pleased to refer to the answer to 
Unstarred Question 79 given in Ihe Rajya 
Sabha on the 24th April, 1974 and state: 

(a) whether any decision has since been 
taken on bringing forward a legislation for a 
ceiling on urban property; and 

(b) if so, what are the details thereof and by 
when a Bill to that effect is likely to  be 
introduced in Parliament? 

THE MINISTER OF STATE IN THE 
MINISTRY OF WORKS & HOUSING 
(SHRl OM MEHTA): (a) and (b) 'Ihe matter is 
still under the active consideration  of  the  
Government. 

SHRI K. N. DHULAP: Sir, the problem is 
there in the political air for more than 8 years. 
Questions were asked in the House and the 
Government had given replies to the hoa. 
Members. The hon. Minister has replied to my 
question today and also to the question of the 
hon. Member, Shri Krishan Kant on the 5th 
December, 1973 in this House. 

Mr. Om Mehta, Minister of State in the 
Ministry of Works and Housing told the Rajya 
Sabha on the 15th December, 1973 that a draft 
Bill to impose a ceiling ou urban property was 
being considered at the highest level and 
would be introduced in Parliament very soon. 
The words used by him at that time were 'very 
soon'. Again, Sir, on the eve of this Session the 
hon. Minister, Shri Bhola Paswan Shastri on 
12th June, 1974 told newsmen in Delhi 

tThe question was actually asked on the 
floor of the House by Shri K. N. Dhulap. 
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that the Bill to fix ceiling on urban property 
has been practically finalised and was likely to 
be introduced in the next Session of 
Parliament; that means this Session. He told in 
an exclusive interview that the draft Bill was 
being examined by a high level committee. 
Mr- Shastri said that he had requested the 
committee to hurry up with the work and 
submit its report as soon as possible. The 
words used by the hon. Minister were 'as soon 
as possible'. I want to know how many days, 
how many months, how many years the 
Government is going to take to finalise the 
Bill and introduce it in Parliament. 

SHRI OM MEHTA: Mr. Shastri, the hon. 
Minister for Housing, has rightly said that he 
gave a direction to the Committee that their 
report should be finalised very soon. So, Sir, 
the Committee respecting his wishes finalised 
its recommendations and they have gone to the 
highest level in the Government for 
consideration. And I stand by the commitment 
which I made to Shri Krishan Kant a few 
months back that very soon the Bill will be 
introduced. I cannot say anything else. 

MR. CHAIRMAN: Mr. Krishan Kant; you 
have got your commitment. Do you want 
anything more? 

SHRl KRISHAN KANT: I would like the 
Minister to quantify the commitment. Mr. 
Bhola Paswan Shastri said next Session; does 
the Government stand by that and will the 
Government introduce the Bill in this Session 
or not; if not, why not? Mr. Om Mehta has 
now said that the whole case has gone to the 
highest level. May I know whether they have 
taken certain basic decisions as to what is the 
concept of urban property, whether a person 
can hold houses in many cities or you have 
confined it to one city and the third point 
which is very relevant is whether you are 
holding it in relation to the price of Rs. 5 lakhs 
or since the prices are increasing is it in 
relation to the area and at what stage does the 
matter stand at present? 

SHRI OM MEHTA: Sir, he has said next 
Session; it can be the next Session which is 
coming and it can be the Session afterwards 
also. It is a relative term but 

I want to reiterate that we are committed to 
this and we will be very soon bringing Ihis 
legislations before Parliament. Now I cannot 
say whether it is area or value because they 
are secret things and how can I say now 
whether it will be in terms of value or of area 
which will be permitted. I can make it quite 
clear that there is a basic change in the 
thinking of the Government. Previously it was 
only in respect of urban property but now we 
want to bring in the urban lands and urbanis-
able lands also within the purview of this Bill 
so that speculation and making of money on 
urban and urbanisable lands is also controlled 
by this Bill. Due to this and due to the 
directive that socialisation of urban lands 
should also be there there is some delay but 
we are trying to see that all these things are 
taken care of in the Rill and that there are no 
loopholes in the Bill. 

 



11 Ora Answers [RAJYA SABHA] to Questions 12 
 

SHRl D. THENGARI: While the other 
details are being worked out regarding area 
and value, may I know what is the definition 
of 'property' according to the Bill, because that 
must have been worked out already and while 
you are prescribing the ceiling on urban 
property, will you be kind enough to prescribe 
also Ihe floor of urban  property? 

SHRI OM MEHTA: All these things are 
under ihe consideration of Government —
whether it is the area or the value of the 
property and also the property, say, the house 
and the urban land on which the house has 
been built. 

SHRI D. THENGARI: I want know whelher 
they have prescribed the floor also for urban 
property. 

SHRI OM MEHTA: Yes, Sir. This is also 
under active consideration, the flror area of 
the urban property. 

SHRI BABUBHAI M. CHINAI: May I 
know from the hon. Minister whether any 
guidelines in regard to the evaluation of 
property are being envisaged and also may I 
know whether the Government is thinking of a 
total ceiling on urban property to be held in 
various States by individuals?  My question is 
. . . 

SHRI OM MEHTA: Yes, all these are under 
consideration. 

SHRI BABUBHAI M. CHINAI: Suppose I 
have got property worth Rs. 3 lakhs in Delhi, 
Rs. 2 lakhs in Indore and Rs. 2 lakhs in  
Bombay.  Will  all  the total     be 

I 'i into account or whether it will be only 
one property in one State? 
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SHRI OM MEHTA: How can I reveal all 
these things. These are the things which are 
being considered at present. 

SHRI G. C. TOTU: Will the Minister be 
pleased to state whether in order to enhance 
the value of the urban property at 
Connaught Place the Government is think-
ing of putting up an underground railway? 

SHRI OM MEHTA: No, Sir; not to that 
extent. The underground railway is being 
put by the Rapid Transit System so that the 
people who are living in the farther areas, in 
very distant areas, are able to come to the 
city centre, not for enhancing the property. 

SHRI S. S. MARISWAMY: Sir, Mr. 
Shastri is reported to have said that it is 
being considered by a high-level Commit-
tee, as per the statement of Mr. Dhulap. 
According to the hon. Minister of State, it 
has reached the highest level. May I know 
who are the members of this high-level 
Committee? 

SHRI OM MEHTA: A high-level Com-
mittee of this Ministry was constituted. 
Myself was a member, Mr. I. K. Gujral, 
Minister of State for Information and 
Broadcasting, and Prof. S. Chakravarti, 
Member,_ Planning Commission, were the 
other members. We have already submitted 
our report. The Committee was constituted 
on 18-4-74, and we have submitted our final 
report on 23-7-74, after holding about a 
dozen meetings. 

SHRI BHUPESH GUPTA: In view of the 
fact that, when the matter is under the active 
consideration of a supinely inactive 
Government, may I know . . . 

SHRl OM MEHTA:   We are active. 

SHRI BHUPESH GUPTA: You are ac-
tive in other ways; in beating the railway-
men you are very active. 

. . . what steps are the Government have 
taken in order to create a situation when it 
will not be possible for the urban property 
holders to make arrangements in 
anticipation in order to evade the law, even 
if at all it comes into force? Why in this 
case the Government has not evolved 

at least a minimum kind of ceiling temporarily 
and issued the necessary Ordinance so that 
nobody would be in a position to parcel out 
properties amongst their relatives and friends 
and thus evade the urban property ceiling—
real property I am talking about—when it 
comes? Why are not such steps taken? Why is 
ihe Government giving notice to these people 
in order to make arrangements? And finally, is 
the Minister aware that some Ministers in 
Bombay, for example, are taking very ex-
cellent flats in and near Marine Drive and 
other places and are making deals with various 
urban property holders so that when the Bill 
comes into force, when it becomes law, they 
will be properly looked after? May I know 
whether the Government is aware that a 
colusion is a foot between some Ministers in 
the State of Maharashtra and Ihe big urban 
property holders  there? 

SHRI OM MEHTA: As I have said earlier, 
when we thought of bringing forward this Bill, 
we wrote to all the State Governments that 
they should either issue an Ordinance or pass 
the Bill prohibiting the alienation of urban 
property so tliat urban properties are not sold 
to other people and they do not escape from 
the purview of this Bill when it comes into 
force. So, some of the States I named earlier—
Andhra Pradesh, Gujarat, Madhya Pradesh, 
U.P., Bihar, Kerala, Karnataka and Rajas-
than—very readily passed Ordinances and 
Bills, and we have again reminded the other 
States also three months back. Most of these 
States say that they are considering it. It is 
under consideration, they are already taking a 
decision. 

I agree with Mr. Bhupesh Gupta that some 
temporary restrictions should have been put 
on building these luxury houses and bigger 
houses. Very soon, we will be bringing 
forward a Bill before the House. 

SHRI BHUPESH GUPTA: What 'very 
soon'? How soon will that 'very soon' be 
because 'very soon' in such matters has a 
different meaning? But in dealing with the 
working people  .  . . 

SHRI OM MEHTA: I will request Mr. 
Bhupesh Gupta to separate both the issues, I 
am saying 'very soon' about this Bill on 
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urban ceiling. About putting these temporary 
restrictions on constructions. He must have 
seen in today's papers that under the Essential 
Commodities Act, we have put some 
restrictions on hotels and bigger buildings, 
office complexes and shopping centres like 
that for residential houses also. T think by the 
end of the Session or in the very near future, 
we will be bringing it because the Bill is being 
vetted. It will be very soon. If it is ready before 
the end of the Session, we see no harm in 
bringing it up before the House. But if it is not 
ready before the session we would bring it in 
the form of an ordinance so tbat restrictions 
are put on building luxury houses and bigger 
houses. There we are thinking the putting 
restriction on the floor area of bigger houses 
which are being built. About collusion, Mr. 
Bhupesh. Gupta knows better being the editor 
of a very famous paper. 

SHRI BHUPESH GUPTA: I am very glad 
the hon. Minister Jias conceded that I know 
better. But will you now take the facts from 
me and deal with your Ministers? I will give 
you the names of two Maharashtra   Ministers   
tomorrow. 

MR. CHAIRMAN: This is the last question. 
We have taken twenty minutes over this 
question. 
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MR.  CHAIRMAN:   I  have  called   the 
next question. 

SHRI LOKANATH M1SRA: The hon'ble 
Minister has not properly answered the 
question. They have not purchased it. It has 
been transferred to them. That is what he says. 

 

SHRI RABI RAY: Sir, to set the record 
straight, what I said was that some Ministers in 
the States—and I mentioned Maharashtra—are 
getting luxury flats transferred in favour of 
their sons and sons-in-law. 

Intensive oilseeds development programme 

*614.  SHRIMATI   SUSHILA      SHAN-
KAR ADIVAREKAR : 

SHRIMATI SARASWATI PRA-
DHAN :t 

SHRIMATI SUMITRA G. KUL-
KARNI : 

Will the Minister of AGRICULTURE be 
pleased to state: 

(a) whether Government propose to launch 
an intensive oil-seeds develoDment 
programme for increasing oil-seeds produc-
tion; 

(b) if so, the details of the programme, and 
the areas selected there in each State; and 

tThe question was actually asked on the 
floor of the House by Shrimati Saraswati 
Pradhan. 

 


